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Article 203
Mr. President : We take up 203.
The Honourable Dr. B. R. Ambedkar: It is to be held over.

Shri T. T. Krishnamachari : 203 (2) (b)—there is the question of whether the
particular sub-clause should be retained or modified. We require some time and might be
ready with it tomorrow.

Article 208
Mr. President : We take up 208. There is no amendment to that.
That question is:
“That article 208 stand part of the Constitution.”
The motion was adopted.
Article 208 was added to the Constitution.

Article 209
Mr. President : Article 209. There is no amendment to this either.
The question is:
“That article 209 stand part of the Constitution.”
The motion was adopted.
Article 209 was added to the Constitution.

New Article 209-A
Mr. President : There are certain new articles proposed No. 209-A.
The Honourable Dr. B. R. Ambedkar: 209-A is to be held over.
Mr. President : Mr. Shibban Lal Saksena has given notice of one.
Prof. Shibban Lal Saksena : That also may be held over.

Pandit Hirday Nath Kunzru : Sir, I suggest in view of the Kangaroo procedure that
is being adopted in regard to the discussion of the Constitution that all the articles should
be postponed today and that we should be told definitely which articles will be discussed
tomorrow. The procedure that is being adopted—for no fault of yours—is very inconvenient.

Mr. President : So far as today’s Order Paper is concerned, that particular article
which have been taken up are mentioned in it.

Pandit Hirday Nath Kunzru : What you have said is perfectly true but suppose it
is put down on the Order Paper that the Constitution will be discussed this does not mean
that any Member of the House can come prepared to deal with all the articles in the Draft
Constitution on one and the same day.

Mr. President : So, far as today’s Order Paper is concerned, the particular article
which have been taken up are mentioned and I have taken them up in the order in which
they are mentioned on the Order Paper. There was a complaint made the other day and
so I suggested that the particular article should be mentioned.

I think we had better adjourn till 8 A.M. tomorrow.

The Assembly then adjourned till Eight of the Clock on Wednesday the 15th June
1949.



